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A WA ¢ U Bl | Yo 501 - & g™ ¥z qrorar]
.. (o)
2 ets AR (Hiema): edel HEIGd], Aol g DI Al g1 4R 8 ... (Faum) 54
R T4l & Ay A Afes e 81 ... (@)
MADAM SPEAKER: Nothing will go on record.

(Interruptions) ... ~

11.0 ¥ hrs.

At this stage, Shri Shailendra Kumar, Shrimati Harismrat Kaur Badal, shri Arjun
Ram Meghwal and some other hon. Members came and stood on the floor near the
Table.

MADAM SPEAKER: The House stands adjourned to meet again at 11.30 a.m.

11.01 hrs

The Lok Sabha then adjourned till Thirty Minutes past Eleven
of the Clock.

* Not recorded.



02.05.2013 9

E

11.30 hrs
The Lok Sabha re-assembled at Thirty Minutes past Eleven of the Clock.

(Dr. M. Thambidurai in the Chair)
3t diols PAR (HIPWEY) : AEIGT, WREOIT g DT AW 984 THR g 1... (Fagm)

MR. CHAIRMAN: Nothing will go on record.

(Interruptions) ..."

11.30 % hrs.

At this stage, Shri Shailendra Kumar, Shrimati Harsimrat Kaur Badal, Shri Arjun
Ram Meghwal and some other hon. Members came and stood on the floor near the
Table.

... (cgayT)
MR. CHAIRMAN: The House stands adjourned to meet again at 12.00 noon.

11.31 hrs
The Lok Sabha then adjourned till Twelve of the Clock.E

* Not recorded.
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12.00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.
(Madam Speaker in the Chair)

RESOLUTION RE: CONDEMNING INHUMAN TREATMENT AND
MOURNING DEMISE OF INDIAN CITIZEN IN PAKISTAN JAIL

MADAM SPEAKER: Hon. Members, this House expresses its deep sense of
shock and sorrow on the sad demise of Shri Sarabjit Singh, an Indian citizen in
Jinnah Hospital, Lahore in Pakistan today after he was brutally assaulted by his
fellow inmates in a Pakistan jail.

This House condemns the inhuman treatment meted out to Shri Sarabjit
Singh in Pakistan jail and hopes that the culprits will be brought to book.

The House deeply mourns the demise of Shri Sarabjit Singh and I am sure
the House would join me in conveying our condolences to the bereaved family.

The House may now stand in silence as a mark of respect to the memory of
the departed.
12.01 ' hrs.

The Members then stood in silence for a short while.
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12.02 hrs.

At this stage, Shrimati Harsimrat Kaur Badal, Shri Shailendra Kumar and some
other hon. Members came and stood on the floor near the Table.

.. ()

12.02Y; hrs.
PAPERS LAID ON THE TABLE

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR): On
behalf of Shri Praful Patel, I beg to lay on the Table a copy each of the following
papers (Hindi and English versions):-
(1) Memorandum of Understanding between the Bharat Bhari Udyog Nigam
Limited and the Department of Heavy Industry for the year 2013-2014.
(Placed in Library, See No. LT 8948/15/13)
(2) Memorandum of Understanding between the Heavy Engineering
Corporation Limited and the Department of Heavy Industry for the year
2013-2014.
(Placed in Library, See No. LT 8949/15/13)

... (Interruptions)
THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT): I beg to
lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions):-
(1) Memorandum of Understanding between the National Projects
Construction Corporation Limited and the Ministry of Water
Resources for the year 2013-2014.
(Placed in Library, See No. LT 8950/15/13)
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(2) Memorandum of Understanding between the WAPCOS Limited and
the Ministry of Water Resources for the year 2013-2014.
(Placed in Library, See No. LT 8951/15/13)

(2) (1) A copy of the Annual Report (Hindi and English versions) of the
National Water Development Agency, New Delhi, for the year 2011-
2012, alongwith Audited Accounts.
(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Water Development
Agency, New Delhi, for the year 2011-2012.
(3) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (2) above.

(Placed in Library, See No. LT 8952/15/13)

(4) A copy each of the following papers (Hindi and English versions) under
Section 619A of the Companies Act, 1956:-
(i) Review by the Government of the working of the Andhra
Pradesh State Irrigation Development Corporation Limited,
Hyderabad, for the year 2011-2012.
(i) Annual Report of the Andhra Pradesh State Irrigation
Development Corporation Limited, Hyderabad, for the year
2011-2012, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.
(5) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (4) above.

(Placed in Library, See No. LT 8953/15/13)

... (Interruptions)
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THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION AND MINISTER OF STATE OF THE
MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA): 1

beg to lay on the Table :-

(1)

A copy of the Outcome Budget (Hindi and English versions) of the

Ministry of Statistics and Programme Implementation for the year 2013-2014.

2)

3)

(4)

(Placed in Library, See No. LT 8954/15/13)

A copy of the Annual Accounts (Hindi and English versions) of the

National Institute of Pharmaceutical Education and Research, S.A.S.

Nagar, for the year 2011-2012, together with Audit Report thereon.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (2) above.

(Placed in Library, See No. LT 8955/15/13)

A copy each of the following papers (Hindi and English versions):-

(1)

(ii)

Memorandum of Understanding between the Karnataka Antibiotics
and Pharmaceuticals Limited and the Department of
Pharmaceuticals, Ministry of Chemicals and Fertilisers, for the year
2013-2014.

(Placed in Library, See No. LT 8956/15/13)

Memorandum of Understanding between the Hindustan Antibiotics
Limited and the Department of Pharmaceuticals, Ministry of
Chemicals and Fertilisers, for the year 2013-2014.

(Placed in Library, See No. LT 8957/15/13)
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(5) A copy of the Annual Accounts (Hindi and English versions) of the
National Institute of Pharmaceutical Education and Research, Kolkata, for
the years 2007-2008, 2008-2009, 2009-2010 and 2010-2011, together
with Audit Reports thereon.

(6) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (5) above.

(Placed in Library, See No. LT 8958/15/13)

... (Interruptions)
THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI
JYOTIRADITYA M. SCINDIA): I beg to lay on the Table :-

(1) A copy each of the following papers (Hindi and English versions):-
(1) Memorandum of Understanding between the NHPC Limited and the

NHDC Limited for the year 2013-2014.
(Placed in Library, See No. LT 8959/15/13)

(i1))  Memorandum of Understanding between the North Eastern Electric
Power Corporation Limited and the Ministry of Power for the

year 2013-2014.
(Placed in Library, See No. LT 8960/15/13)

(i11)  Memorandum of Understanding between the THDC India Limited
and the Ministry of Power for the year 2013-2014.

(Placed in Library, See No. LT 8961/15/13)
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A copy of the Annual Report (Hindi and English versions) of the
Central Power Research Institute, Bangalore, for the year 2011-2012,
alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Power Research Institute,

Bangalore, for the year 2011-2012.

(3) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (2) above.

4 @

(i)

(Placed in Library, See No. LT 8962/15/13)

A copy of the Annual Report (Hindi and English versions) of the
National Power Training Institute, Faridabad, for the year 2011-
2012, alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the
Government of the working of the National Power Training

Institute, Faridabad, for the year 2011-2012.

(5) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (4) above.

(Placed in Library, See No. LT 8963/15/13)

... (Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR): On
behalf of Shri K.H. Muniyappa, I beg to lay on the Table:-

(D ©

A copy of the Annual Accounts (Hindi and English versions) of the

Khadi and Village Industries Commission, Mumbai, for the year



02.05.2013 16

2011-2012, together with Audit Report thereon.
(11)) A copy of the Review (Hindi and English versions) by the
Government on the Audited Accounts of the Khadi and Village
Industries Commission, Mumbai, for the year 2011-2012.
(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.

(Placed in Library, See No. LT 8964/15/13)

... (Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION AND MINISTER OF STATE OF THE
MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
On behalf of Shri Sachin Pilot, Ibeg to lay on the Table:-
(1) A copy of the Competition Commission of India (Procedure in regard to the
transaction of business relating to combinations) Amendment Regulations, 2013
(Hindi and English versions) published in Notification No. F. No. 3-
1/Amend/Comb.Regl./2013/CD/CC in Gazette of India dated 4™ April, 2013 under
sub-section (3) of Section 64 of the Competition Act, 2002.

(Placed in Library, See No. LT 8965/15/13)

(2) A copy of the Companies (Central Government’s) General Rules and
Forms (Seventh Amendment) Rules, 2012 (Hindi and English versions) published
in Notification No. G.S.R. 906(E) in Gazette of India dated 19™ December, 2012
under sub-section (3) of Section 642 of the Companies Act, 1956.

(Placed in Library, See No. LT 8966/15/13)

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI
ADHIR CHOWDHURY): I beg to lay on the Table:-
(1) A copy of Notification No. S.O. 173(E) (Hindi and English versions)
published in Gazette of India dated 16™ January, 2013, containing Report of
Justice S. Saghir Ahmad Commission of Inquiry set up to inquire into collision of
Train No. 3005 Up Howrah-Amritsar Mail with derailed wagons of Down Goods
train near Sarai Banjara Station on Ambala Ludhiana Section of Northern Railway
on 02.12.2000 and Action Taken Report thereon issued under sub-section (4) of
Section 3 of the Commissions of Inquiry Act, 1952.
(2) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT 8967/15/13)

(3) (1) A copy of the Annual Report (Hindi and English versions) of the
Rail Land Development Authority, New Delhi, for the year 2009-
2010, alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Rail Land Development
Authority, New Delhi, for the year 2009-2010.
(4) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (3) above.

(Placed in Library, See No. LT 8968/15/13)

(5) (1) A copy of the Annual Report (Hindi and English versions) of the
Rail Land Development Authority, New Delhi, for the year 2010-

2011, alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the

Government of the working of the Rail Land Development



02.05.2013 18

(6)

Authority, New Delhi, for the year 2010-2011.
Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (5) above.

(Placed in Library, See No. LT 8969/15/13)
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12.03 hrs

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Madam Speaker, I have to report following

messages received from the Secretary-General of Rajya Sabha:-

(i) 'l am directed to inform the Lok Sabha that the Rajya Sabha at its sitting
held on Friday, the 22" March, 2013 adopted the following Motion in regard to
the Committee on Public Accounts:-

"That this House concurs in the recommendation of the Lok Sabha
that the Rajya Sabha do agree to nominate seven Members from
Rajya Sabha to associate with the Committee on Public Accounts of
the Lok Sabha for the term beginning on the 1% May, 2013 and
ending on the 30 April, 2014, and do proceed to elect, in such
manner as the Chairman may direct, seven Members from among
the Members of the House to serve on the said Committee."

2. I am further to inform the Lok Sabha that in pursuance of the above
Motion, the following Members of the Rajya Sabha have been duly elected to the
said Committee:-

Nk =

Dr. E.M. Sudarsana Natchiappan
Shrimati Ambika Soni

Shri Prakash Javadekar

Shri Satish Chandra Misra

Shri Prasanta Chatterjee

Shri N.K. Singh

Dr. V. Maitreyan'

(i1)) 'l am directed to inform the Lok Sabha that the Rajya Sabha at its sitting
held on Friday, the 22" March, 2013 adopted the following Motion in regard to
the Committee on the Welfare of Scheduled Castes and Scheduled Tribes:-

"That this House resolves that the Rajya Sabha do join the Committee of

both the Houses on the Welfare of Scheduled Castes and Scheduled
Tribes for the term beginning on the 1¥ May, 2013 and ending on
the 30" April, 2014, and do proceed to elect, in accordance with the
system of proportional representation by means of single
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transferable vote, ten Members from among the Members of the
House to serve on the said Committee."

3. I am further to inform the Lok Sabha that in pursuance of the above
Motion, the following Members of the Rajya Sabha have been duly elected to the

said Committee :-

i A ol

Shri Nandi Yellaiah

Dr. Pradeep Kumar Balmuchu
Shrimati Wansuk Syiem

Shri Nand Kumar Sai

Shri Faggan Singh Kulaste
Shri Thaawar Chand Gehlot
Shri Veer Singh

Shri Shashi Bhusan Behera
Shri D. Raja

Shri Lalhming Liana'

(i11)) 'l am directed to inform the Lok Sabha that the Rajya Sabha at its sitting
held on Monday, the 22" April, 2013 adopted the following Motion in regard to
the Committee on the Welfare of Other Backward Classes (OBCs):-

"That this House concurs in the recommendation of the Lok Sabha to elect
ten Members from amongst the Members of the Rajya Sabha to
associate with the Committee on Welfare of Other Backward
Classes for the term of one year beginning from the date of the first
sitting of the Committee and do communicate to this House the
names of Members so elected to the Committee."

4. I am further to inform the Lok Sabha that as a result of the election process
initiated pursuant to the above Motion, the following Members of the Rajya Sabha
have been duly elected to the said Committee:-

Nk wb =

Shri V. Hanumantha Rao
Dr. Ram Prakash

Shri Rama Chandra Khuntia
Shri Ashk Ali Tak

Shrimati Jharna Das Baidya
Shri Ramchandra Prasad Singh
Shri Birendra Prasad Baishya
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5. I am also to inform that in order to fill up the remaining three
vacancies in the Committee, the election process will be initiated during
the next Session of Rajya Sabha.'

... (Interruptions)
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12.03 % hrs.

COMMITTEE ON PRIVATE MEMBERS BILLS AND RESOLUTIONS
34™ Report

N & g1 (F): sreaer qee], § IR-APRN Gl & fAgTd] qo1 Adhedi dadt aff
BT 3441 gfeaed (o= dem el F¥avoT) Rgd vl gl

12.03 % hrs.

COMMITTEE ON SUBORDINATE LEGISLATION
32nd Report
SHRI P. KARUNAKARAN (KASARGOD): I beg to present the Thirty-second

Report (Hindi and English versions) of the Committee on Subordinate Legislation.

... (Interruptions)

12.04 hrs.
COMMITTEE ON PAPERS LAID ON THE TABLE
11™ Report and Minutes
SHRI HARIN PATHAK (AHMEDABAD EAST): I beg to present the Eleventh
Report (Hindi and English versions) of the Committee on Papers Laid on the

Table and Minutes relating thereto.
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12.04 ' hrs.
JOINT COMMITTEE ON OFFICES OF PROFIT
9™ Report

st Yact o g (SAEEE): oy HEledl, § AW & ual dadl Wyad |y &1 odr
gfded (o= den sHIeh dvavon) Igd o_dl g

12.04 V% hrs.

STANDING COMMITTEE ON COAL AND STEEL
34™ and 35™ Reports

sit Sgu uam Rie (eimare): e TR, # dryen R swe Wi wmrl wfifa @
FrferRed wfcaes (RS qm Sf¥sll TR Igd el @, -

(1) @ FFATAT P el DI AW (2013-14)” & IN H 347l Ffade|

(2) ST HATAT BT “SraI &I AW (2013-14)” & IR ¥ 3531 Ffde|

... (Interruptions)

12.05 hrs.

COMMITTEE ON SOCIAL JUSTICE AND EMPOWERMENT
34™ to 37™ Reports

SHRI HEMANAND BISWAL (SUNDARGARH): Madam, I beg to present the

following Reports (Hindi and English versions) of the Standing Committee on

Social Justice and Empowerment (2012-2013):-

(1)  Thirty-fourth Report on Demands for Grants (2013-14) of the Ministry of
Tribal Affairs.
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(2)  Thirty-fifth Report on Demands for Grants (2013-14) of the Department of
Disability Affairs (Ministry of Social Justice and Empowerment).

(3)  Thirty-sixth Report on Demands for Grants (2013-14) of the Department of
Social Justice and Empowerment (Ministry of Social Justice and
Empowerment).

(4)  Thirty-seventh Report on Demands for Grants (2013-14) of the Ministry of
Minority Affairs.

... (Interruptions)

12.05 ' hrs.
STANDING COMMITTEE ON COMMERCE
117th and 118th Reports

SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): Madam, I beg to lay on
the Table the following Reports (Hindi and English versions) of the Standing
Committee on Commerce:-

(1)  107™ Report on Demands for Grants (2013-14) of the Department of

Commerce (Ministry of Commerce and Industry).

(2)  108™ Report on Demands for Grants (2013-14) of the Department of

Industrial Policy and Promotion (Ministry of Commerce and Industry).

... (Interruptions)
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12.05 % hrs.

STANDING COMMITTEE ON PERSONNEL, PUBLIC
GRIEVANCES, LAW AND JUSTICE
59" Report

N dors AR (Brem): TEE, H FUE SR g @ fafe edl § srggfa
SRl 3R Sggfaa Sl @ gfaiee &1 g9: Jwro fagae, 2013 & R |
F1f®H, are Rema, A ik =g ddedt wmft afafa &1 s9af uftaea (fe=ht den

TS HXHRU) FHT USel R &l gl

... (Interruptions)
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12.06 hrs.
STATEMENT BY MINISTER

Status of implementation of the recommendations contained in the 237™
Report of the Standing Committee on Science and Technology, Environment
and Forests on Demands for Grants (2012-13), pertaining to the Department
of Scientific and Industrial Research, Ministry of Science and Technology”

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH
GHATOWAR): Madam, on behalf of Shri S. Jaipal Reddy, I beg to lay the
statement in pursuance of Direction No. 73A of the Hon'ble Speaker, Lok Sabha
issued vide Lok Sabha Bulletin, Part II, dated 1* September, 2004 to inform the
esteemed House about the status of implementation of recommendations
contained in Two Hundred Thirty Seventh Report on the recommendations made
by Department- related Parliamentary Standing Committee on Science and
Technology, Environment & Forests on Action taken by the Department on the
recommendations contained in 227th Report of the Committee on Demands for
Grants (2012-2013) of Department of Scientific & Industrial Research.

The Committee, while reviewing the working and considering the detailed
Demands for Grants of DSIR, analyzed the same with reference to the aims,
objectives and achievements of the Department and presented the 227" Report
thereon to both the Houses on 18" May, 2012. There were 26 recommendations in
227" Report of the Committee. Majority of them were advisory and appreciative
in nature. The Department has furnished a detailed Action Taken Note on these

recommendations to the Committee on 29.08.2012.

The Committee presented its 237" Report on the Action Taken by the
Department on the recommendations contained in the 227" Report and presented
to both the Houses of Parliament on 20" December, 2012.

Some of the most significant recommendations are reproduced below:

* Laid on the Table and also placed in Library, See No. LT 8970/15/13.
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* 'Mechanism to Monitor and Review the Ongoing Schemes'- The Committee
notes the reply given by the Department and hopes that in the years to come
the Department would not only maintain its good performance on Result
Framework Document (RFD) but would further improve it;

* 'Performance in the Eleventh Five Year Plan'- The Department has not
furnished any reason for reduction of its allocation at Budgetary Estimate
(B.E) stage. The Committee, however, hopes that the Department would make
optimum utilisation of funds allocated to it. The Committee desires that the
Department should take up the issue of huge cut in Plan outlays with the
Planning Commission and impress upon the Commission to realistically view
the requirement of the Department in the Twelfth Five Year Plan and bring the
concern expressed by the Committee to the notice of the Planning

Commission;

* 'Achievements of CSIR'- The Committee notes the reply but would like CSIR
scientists to win prestigious international awards and help Indian Industry to
develop globally competitive products on a regular basis. The Committee
further observes that steps being taken in this regard should have been spelt
out in its Action Taken Note.

* 'Technopreneur Promotion Programme - The Committee is happy to note the
expansion of Technopreneur Promotion Programme and hopes that
Department would ensure that the programme achieves its goal of making

India a technology and innovation driven society;

* 'Outlay Proposed and Allocation approved for 2012-13'- The Committee
hopes that the Department will take up the matter with the Planning
Commission/Ministry of Finance for restoration of funds at Revised Estimates
stage. The Committee notes the reply of the Department and hopes that
Central Electronics Limited (CEL) would make available cost effective Solar

Photovoltaic Modules to Indian consumers in a fixed time frame;

* 'Programmes of CSIR- National Laboratories Scheme'- The Committee notes
the initiative taken by the CSIR to explore and to further enhance its

capabilities by incorporating a company named
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'CSIR Tech Private Limited (CTPL) and hopes that this new venture would

result in effective commercialization of CSIR technologies;

* 'Programmes of CSIR- National S&T Human Resource Development
scheme'- The Committee is pleased to note that the Department has agreed
to the proposal of the Committee to widen the ambit of its 250 CSIR
handholding scholarships to the students suffering from other serious
physical disabilities; and

* Interaction between industry and CSIR- The Committee notes the reply of
the Department and hopes that CSIR would soon be able to work in
partnership with other big industrial players in its endeavour to increase the
share of private funds for Research & Development activities.

The copy of the Action Taken Note on 237" Report, which was forwarded to
Rajya Sabha Secretariat on 19.03.2013, is laid on the Table.

... (Interruptions)
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12.06 ' hrs.

STATEMENT CORRECTING REPLY TO UNSTARRED QUESTION NO.
1775 DATED 07.03.2013 REGARDING “MONITORING OF
PRODUCTION AND MARKETING OF DRUGS” ALONGWITH
REASONS FOR DELAY"

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION AND MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
Madam, I beg to lay a statement correcting the English version of Answer given
on 7.3.2013 in Lok Sabha to Unstarred Question No. 1775 asked by Shrimati
Kamla Devi Patle, MP regarding "Monitoring of Production and Marketing of
Drugs and also a statement showing reasons for delay in laying correction
statement in respect of reply given on 7.3.2013 to Unstarred Question No. 1775 by
Shrimati Kamla Devi Patle, MP regarding ‘Monitoring of Production and

Marketing of Drugs’. ... (Interruptions)

" Laid on the Table and also placed in Library, See No. LT 8971/15/13.
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The correct reply (English version) to parts (a) & (b) of the Lok Sabha
Unstarred Question No.+1775 dated 07.03.2013 regarding ‘Monitoring of

Production and Marketing of Drugs is as follows :-

Part of the
Question

For

Read

(a)

As per the report of the working
group on Drug and Pharmaceuticals
for the 12" Five Year Plan (2012-
2017), there are nearly 2500
pharmaceutical units in the country

There are approximately
10563  pharmaceuticals
units registered in various
parts of the country

(b)

As per Economic Intelligence
Service of Centre for Monitoring of
Indian Economy Pvt. Ltd., Mumbai,
the sale wvalue of drugs and
pharmaceuticals during 2011-12
was Rs.108250.00 crore

As per Economic
Intelligence Service of
Centre for Monitoring of

Indian Economy Pvt.
Ltd., Mumbai, the sale
value of drugs and
pharmaceuticals  during
2011-12 was
approximately

Rs.119075.00 crore.

2. The Hindi version of the reply to Lok Sabha Unstarred Question No.+1775

dated 07.03.2013 including parts (a) & (b) is correct and therefore, no

amendments are required.
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STATEMENT SHOWING REASONS FOR DELAY IN LAYING
CORRECTION STATEMENT IN RESPECT OF REPLY GIVEN ON 7.3.2013
TO UNSTARRED QUESTION NO.+1775 BY SHRIMATI KAMLA DEVI
PATLE, MP REGARDING ‘MONITORING OF PRODUCTION AND
MARKETING OF DRUGS’.

The fact that the English and Hindi version of the Lok Sabha Unstarred

Question No.+1775 by Shrimati Kamla Devi Patle, MP regarding ‘Monitoring of
Production and Marketing of Drugs’ differed in reply to parts (a) & (b) of the
question was discovered late by the Department of Pharmaceuticals and therefore,
correction statement could not be laid within seven days of replying to the

Parliament Question.

MADAM SPEAKER: The House stands adjourned to meet again at 2 P.M.

12.07 hrs
The Lok Sabha then adjourned till Fourteen of the Clock.
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14.00 hrs
The Lok Sabha re-assembled at Fourteen of the Clock.
(Mr. Deputy- Speaker in the Chair)
.. ()
14.0 5 hrs.

At this stage, Shri Shailendra Kumar, Shri Ganesh Singh, Shrimati Karsimrat

Kaur Badal and some other hon. Members came and stood on the floor near the
Table.

... (c@agm)

14.0 % hrs.

MATTERS UNDER RULE 377 *
MR. DEPUTY-SPEAKER: Hon. Members, the Matters under Rule 377 shall be
laid on the Table of the House. Hon. Members may personally handover slips at
the Table of the House immediately as per the practice.

... (Interruptions)

(i) Regarding attacks on fishermen of Tamil Nadu by
Sri Lankan Navy

SHRI N.S.V. CHITTHAN (DINDIGUL): The fishermen of Tamil Nadu who go
for fishing at the Bay of Bengal towards Sri Lanka are being arrested by the Navy
of Sri Lanka. Several hundred fishermen were shot dead while they were fishing.
These atrocities and loss of human lives have become day-to-day affair. I urge
upon the Government to take up this issue with the Government of
Sri Lanka and find a solution to the problem so that fishermen could carry on

fishing activities without any fear of loss of lives.

* Treated as laid on the Table.
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(i1) Need to expedite completion of Gosikhurd Irrigation
Project in Vidarbha region of Maharashtra

SHRI VILAS MUTTEMWAR (NAGPUR): I intend to raise a very important
matter concerning the development of Vidarbha region. More than two and a
half decades ago an important project viz Gosikhurd Irrigation Project was
started with a avowed goal of developing agriculture, augmentation of water
supply and to bring about prosperity in the entire region of Vidarbha. The
foundation stone of the project was laid by Late Shri Rajiv Gandhi in 1988 and
assurance was given for its implementation within the shortest possible time. This
project was to be executed at an estimated cost of Rs.461.19 crores which
escalated to Rs.2091.13 crores in 1999, Rs.5649.09 crores in 2007, Rs.7,777.78
crores in February 2008 and it has now been estimated at Rs.13,739 crores.

The project remained unexecuted owing to the lack of funds. However,
with a view to accelerate the progress, the Central Government agreed to
declare this important project as a national project with the provision of
Central Financial Assistance of Rs.5000 crores in 2008, 10% of which is to
be met by the State Government of Maharashtra. As per the revised
schedule, the project was required to be completed by 2012 but at the pace at
which the work has progressed there appears to be a remote possibility of this
project to be completed even in the distant future and the sufferers will be
farmers who continue to be exposed to vagaries of nature. It is very unfortunate
that the work on this project has not received importance it deserved by the State
Government. There is complete laxity in the execution of work. Certain regions
of the State are already in the grip of drought and still no concrete steps are being
taken to accelerate the work on this project to avoid such a situation developing in
this region. The ambitious project was expected to irrigate 2,50,800 hectares of
land in Nagpur, Chandrapur and Bhandara districts and till date irrigation potential

of only 36,894 hectares has been created despite spending huge expenditure. Even
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after 25 years of its conceptualization, the families displaced consequent on the
acquisition of their land for this project are still to be rehabilitated and
compensation is yet to be paid. This has caused great resentment amongst the
land owners.

Therefore, I would urge upon the Government to have a thorough
inquiry conducted by the experts of the Central Government to assess the reasons
for not achieving the target despite spending huge amount and also to appoint
an agency to regularly monitor the work and expenditure on this project with a

view to ensure its early completion.
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(iii) Need to provide a relief package for drought affected Kerala and put a
moratorium on repayment of agricultural loans in the State

SHRI M.I. SHANAVAS (WAYANAD): The reduced monsoon showers in the
year 2012-13 have caused severe concerns among Kerala's agrarian community as
the State witnessed a decrease of 24% in southwestern monsoon and 35% in north
eastern monsoon rains. The majority of Kerala's agrarian population suffered
enormous crop losses and as much as 3,05,787 hectares of agriculture produce
have been adversely affected. Kerala's estimated loss due to this crisis stands at
around 5,810 crores. Wayanad district is the worst affected among all districts and
a loss of 1766 crores is estimated. Wayanad being a tribal district and a minority
district that sustains itself from small scale agriculture is already suffering losses
from the previous spells of farming crisis and this situation is adding to the
district’s plight. Considering this situation, I would request the Union Government
to consider the case of Kerala as a special one and immediately release a drought
relief package and among other measures declare an immediate moratorium on

repayment of agricultural loans.
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(iv) Need to expedite setting up of industrial infrastructure development
centre at Jamaikunta and Rukmapur of Choppadanadi Mandal of
Karimnagar district, Andhra Pradesh

SHRI PONNAM PRABHAKAR (KARIMNAGAR): I would like to draw the
attention of the august House regarding the need to expedite the setting up of
Industrial Infrastructure Development Centres at Jammikunta & Rukmapur of
Choppadandi Mandal in Karimnagar District, Andhra Pradesh under Micro & Small
Enterprises —Cluster Development Programme (MSE-CDP).

In this regard, I would like to state that the Steering Committee of Micro
Small Enterprises-Cluster Development Programme has approved this proposal
with the condition that the DPRs for both the ID Centres should be prepared as per
MSE-CDP guidelines and should be forwarded duly appraised by Small Industries
Development Bank of India (SIDBI). But, it is a fact that the Government of
Andhra Pradesh has forwarded DPRs of Rukmapur and Jammikunta Villages
vide letter dated 10.10.2011 without appraisal of SIDBI. I think it is a lapse on the
part of State Govt. of A.P. for the inordinate delay of this project and it is my dream
to have two Industrial Development Centres in my constituency to provide
employment to the people because majority of the people belong to the category
of Scheduled Castes in these areas and they are not having proper employment
facilities. Moreover, Karimnagar is also included under Integrated Action Plan to
wean away the naxalites and to provide employment opportunities to the
unemployed youth. Already, the lands were handed over in favour of LIDCAP in
Jammikunta and Rukmapur for this purpose.

Therefore, I request the Hon'ble Minister for Micro, Small and Medium
Enterprises, through the Chair,to kindly pursue and expedite the matter with the

Government of Andhra Pradesh.



02.05.2013 37

(v) Need to undertake doubling of railway line between Janghai railway
station, Pratapgarh and Amethi in Uttar Pradesh

T Yo RiE (Farwg): 39 O 9 & Yo goie # Igavell 9 el & 9 Yo
ATE & QBB HIY DI WA Ham 11 2 et g 30 fFarier 8 | W 99 aF
TATRIG & S8 ¥eld R A 3 &l g4 W1 30 fheldiey 8 o w arfl 9 Yard &
QIEPRY] BT BRI el g3 & | SHTE! Yeld WM A IRA qP a1 BIBHES D I XeAd
TG HT B B GHT & | PR FaTTe el & SHTE Yod e | /st & d1F 30
fhciMley TR YId TEdRUT B HRal AT Y df 33T ¥aENel! arT JdTie dl §9RA &
FAT HH GO & IR A SISl A1 Febal & AR g1 forell H @ arel RN Bl aRA -1
F ot g aen |

WHR W JIRY & [P TG & SEl ¥eld W A WS & 4 Yeld QsADHRIl
BT DI WIHd TR 59 B DI 34 A1 fHa1 A |
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(vi)Need to amend North Eastern Areas Reorganization Act, 1971 in order to
resolve the border area dispute between Meghalaya and Assam

SHRI VINCENT H. PALA (SHILLONG): The four decades long Meghalaya-
Assam border dispute has resulted in huge bloodshed, dislocation of people,
loss of employment and economic opportunities. The Meghalaya
Legislative Assembly had passed resolutions for resolving the dispute in
the most amicable way which the other side has rejected. The Meghalaya
Government has also written to the Union Government for expeditious and
lasting solution to the boundary dispute but to no avail. The ball is now in the
Centre's Court. I strongly urge upon the Union Government to immediately
constitute a Parliamentary Committee or a Ministerial Committee of Experts
for suggesting amendments to the North Eastern Areas Reorganisation Act, 1971
as well as simultaneously constitute a time-bound Boundary Commission to

facilitate resolving the border disputes.
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(vii) Need to make all out efforts to provide educational facilities and benefits
of reservation to Scheduled Castes to help them join the mainstream of the
society.

#it WRA YW AT (SRTR): H WRGR H1 &AM G Al & qredehi & [Rd gU

e WR Bl AR BT HAT A18dl § | ARDRI gRT WRAD JATH B W AT e & 'R
# IR TE 8 T 2 S A o1 faw g

TR 3R AR & SR A S & Afad o0 qedi dI ufectd el 9 T8
S Fhd | IATE @ 65 AN A1 WM & qre W g8 HH Al B Sl AU Fedl Dl Yfedied
ool H AS Webdl & | IRATGl Al B WY A B 8, YA Al ® Hedror bl
S W faar 8 g e fssd S oml T8 ded <ar |y den fRenfyer @
ReEr & 5 afedl & SUlea &l @1 oM 98 & A1 weRa f6y Se | ey
SITRRIT & aTerehl DI MY fTeh RIET ST BRI T FHRTAT DT FHEMH © |

AT ST & dTereh e Brehr 3 |HISI & WA N g o fPEd W |
S P Aol e BRm | # AEar g Srgud Sia & efdd Uhd/Aed Bl 31
AT & IERAE! AfRTAT BT FEINT T B §Y, FRATY GABR §H BfST B Bl TUT R
FHd © | 39 YR WH DI Y- HIA H YA BT IR B W AT 1aedd 2 |

# 39 AMA Ged B B WG D WM H A dredl g R Ig qar daedl g b

ay 1999 ¥ PY ISRAMG! AGIAl T Yh WIST & W H IR FHTS & HedTone HiaHl
RE gY SO wfeRT (AA--69) A U fRIeror R ifid R g WARd © | ST
ST & dTetepl 9T FHT qHETT &1 Ha1all bl g e Suce] &R & I A T
fdAl 7 T FAK ST DI STHYSH, $O Al 7 0 HYFH, Po Al T o
e ey, <oy, IO el IUDRN M TAT ST B T8l < Fbhd I I= SAGH A B
T o gY TN eTar § Yeb fReror Ry iU &R &1 YA fhar | A & iy

P Thel g9 B U IoRAN Ao B 9T AT Fidael/fAgmad 5 wemas 9 &Y WX W
TR o, WY We 2 b s 4 aul d ggfad il & arefedl a1 G4 e Bl
HAT3I DI YD e U B B Qe 7 WA IR g9 I AW T8I 98 bl |

TR H 93 g Al &1 faeR © {6 - srggfua Snfoal & wearoned wenfia dwermd
S ST Sl & Dl @ Y e &7 ¥ BRI BRAT dredl ©, Sggad S &
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HeaToe WY g JJYAd Sl & TSR B YfH DI FSUT B JITH IR qdhd o |
IRATIEdT IE T o T H ST UHIMYBR I91Y @ dTel AN BT TGN DT A9 T fh
I Sl & aretl Bl Afe fem o giaer Fell O 9 U AFaar & MR R I
IRIER 9T SR, Holwa<ey TR H I9a] dad A 8 SRATT |

3T H , § Bg WHR T I AW WHR U AUE SO [h ARGN AldpRal
SITREAVT, YT ¥ JAREV & & AI-A A Sl & dTelp] bl TRem T8or d=T A
3freror fean oy | S e & forg faey Rieror e a9l Sy, S dddl SUfa w| e &
T & 8 | R AN &7 § B B dlell AT/ IRemsli bl &Y UBR Bl
TR/ faiT Wl < @1 Fawel @1 SMY dlfe WSy # I8 STRE0l &I 3R o1 & 7
TS |
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(viii) Need to ensure timely deposit of insurance premium by banks in
Harda district of Madhya Pradesh

Mt safe g (Sge): W ST a3 & e wa1 # ol grr i @t ¥ T i iy 9
& Hag H del ¢ b T By 91 99 2011 F &a1 Rrelr & fHAmr o 41 0 wise
HIS WAl H FG §HT gR B ol T8 T Td dbi g1 it et & iy &t 1 g S dn
HAAT DI TS AN T 7 | s HRo1 fHami 31 o1 JHae Sor usT 2 |

W AHR A 3N ¢ & 39 ddg 4 e eraead wrae & Ay |

(ix) Need to take immediate necessary steps for setting up of
an Airport at Meerut in Uttar Pradesh

M IO WA (WXS): ARG UlRTH IR USW H o, WM, Jomiae d anfiie
TfafafeR & &g 2 | Rt a3 § erika afeddl o g8t @ g & uew swpEr <9 & o
WM W Y qga B AMaIDhal Bl 8 | 3RS JAT Fepeddl & & A Bl g I F8i
Teh quf EaTs SFSST a1 ST 98 Sl © | 46 ¥ 39 q9d Q4. ANRSG IesaT a9 &
T S W IFdSHR BATS Ucl HIGE 2 O W BIC 8ATS SiEMll & Iavd Bl Jfaen
Iude g 91 e difta v 3 fafafdee afeaal grr Swamr fear e g | 39 gdrs
el &1 AR &7 I8 2a18 Ieel 9T O AHhdl § U BAlS SFSSl M & WA WX
Pg PR d YU WHR & g ft d dls o §dig a1 bRare T8 8 iR |
RV BaTs 3fes & AT &1 ol 81 &0 T 81 qAq1 YUl & B Sar Bl fddbrd b
AT gR G § R 21’ e & o foRrem &1 <& ¢ |

A ARG § 6 TRBR A WY PN qAT WA U8 IRD WS H galg 3ASS B
AT &1 B TeRd B |
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(x) Regarding opening of Kendriya Vidyalaya on the campus of Assam
University, Silchar from the academic session of 2013

SHRI KABINDRA PURKAYASTHA (SILCHAR): In persuasion to the decisions
adopted in the Executive Council vide Resolution No. EC:84:03-12:28.2. Assam
University has arrived into an agreement in terms of MOU with Kendriya Vidyalaya

Sangathan for opening Kendriya Vidyalaya on the campus of Assam University,

Silchar.

The University will bear all liabilities of Kendriya Vidyalaya on the
University Campus on regular basis and on receipt of clearance from the
Sangathan office, New Delhi, the Silchar University will provide the entire

infrastructure facilities and other allied assistance.

All necessary formalities have already been completed. So, there is no hurdle

in granting immediate clearance to the proposal of the Sangathan.

All premiere Institutions in Barak Valley like ONGC, HPC, Army Cantt,
BSF Cantt. & NIT are having Kendriya Vidyalaya on their campus for the public

interest.

With the opening of Kendriya Vidyalaya, a large numbers of people will be
benefited from areas such as greater Chatia, Irongmara, Borjalenga, Dwarbond,
Barik Office, Sarswati Bagan, Rosekandi, Bagbahar to Matijuri-Hailakandi.
Establishment of Kendriya Vidyalaya will also have impact on the socio-

economic development and change of scenario of these areas.

I earnestly request the Kendriya Vidyalaya Sangathan through the Ministry of
Human Resource Development to approve the MoU and send a copy of the same to
the Assam University for taking necessary action for opening of the Kendriya

Vidyalaya from the Academic session-2013.
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(xi) Need to generate work orders for factories of Indian Telephone
Industries Limited (ITI Ltd.) in the country particularly for the factory
established in Naini, Allahabad in Uttar Pradesh and also address the
grievances of employees of I'TI Ltd.

it Yacht ot (g (someEE): # WOR 3 o # f=-fr= wmEl ) Ra a9 Selte
il fofiecs den favivex e sy At & sogee, Sk Uel &l siedd
Sl USRSl fofffics, =i+, SaeEle & favg § $© a2l | fad &1 § | I8 Hufai
FHF WM TR AR TSN BT IAGT AT HHIT BT HF A & § | I GaR Bl
Il SR ab 3meR B HHI B HRU Y8 B bs a8 4§ °C H I W 2 | 3T 39
MEclag fafics, SoleEE & [F:-%aR qAT HHATRIN/STHINAT & THART DI 3MUD A
IR PR @I § Sl Freferiad § -

. Y H CR, gIEe, F, SARETE, SR, I¥aRel 9 A9aTR H SR
TP USRI fotfiies dufvai 8 dm 399 W 13 B9IR HHANI § |

o SIS fAACS, SaleEE B I3 qdh11d BT Ul ad TSR fdrn g |

o 50 FRIeIT HEMTS W1l I decblel ol dad A e fabhar Sy |

. 1.1.2007 ¥ Sifed IATAN BT GARIET0T HRAAT 1Y |

o HHATRAT/AABIRAT B FQIIGRT DI 3MY 58 I9 A TGIHR 60 IV Bl WY |

Mgclag fafiics, SaREE & Y7:%aR vg Je9dd Meud gR #A1ed § UK 3w
06l Pl ARBR GRI deblel HO & SMY | a<iHE H Y A8 HHAN 58 a9 Bl IH H
Jagd B W § O dahial HHaRAl & AR BH B S T 1 39 aF H Ry e
& Y AATMgRT BT Y 58 a9 I QDR dechlel 60 a9 B & SITY |
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(xii) Need to launch a national programme to prevent
youngsters falling prey to hypertension

DR. RATNA DE (HOOGHLY): Of late, a disturbing trend is being seen in the
country. Youngsters are falling prey to hypertension. With the world growing at
a rapid pace, diseases are afflicting youngsters with faster pace. One of the
major diseases which is plaguing youngsters of our country is hypertension. If
we go through the latest World Health Organisation Report, it would be
astonishing to find out that hypertension is affecting 36 percent of males and 34
percent of females. What is more disturbing is that hypertension is affecting

those youngsters who are in the age group of 25 years.

Young people due to a lot of pressure opt to work in stressful
environment. Added to this, they are easily attracted to junk food with high salt
content. Though WHO report on hypertension is concerning the youngsters of
the world but we should not lose sight of the fact that India has a huge young
population. I would like to urge Central Government and Ministry of Health
and Family Welfare to address the issue. A holistic step should be taken by the
Ministry by initiating a national programme which should address various
facets of hypertension. A proper monitoring and awareness should be started to
unshackle the youngsters of the country from the grips of hypertension,
otherwise, India, as a developing nation could be paying a hefty price in the

years ahead.
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(xiii) Need to enhance the pension of EPF pensioners and
also restore other benefits earlier available to them

SHRI P. KARUNAKARAN (KASARGOD): The EPF Pensioners of our country
have given a number of representations to Hon'ble Prime Minister and Hon'ble
Finance Minister. These people have served our nation for a long time but after
retirement they are not getting even minimum pension or any other benefits.

They have requested in their Memorandum the following main demands:

1. The Interim Relief of Rs. 1000/- be given to all Pensioners.

2. The minimum pension be revised and fixed at Rs.6500/-.

3. The pension be linked with the DA.

4. Restore full pension after 100 months for those who had availed
commutation benefit.

5. Three existing benefits - Commutation, Return of Capital, Reduce
Pension which was stopped through a Govt. Order in 2008 should be

reinstated.

There are a number of pensioners who are getting Rs.1/- or Rs.10/-
as Pension. So I request the Hon'ble Minister for Labour and Employment
to make amendment in the Pension Act 1995 and consider the demands of

these EPF Pensioners.
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(xiv) Need to expedite setting up of the proposed Kendriya

Vidyalaya in Jagatsinghpur district, Odisha
SHRI BIBHU PRASAD TARAI (JAGATSINGHPUR): I would like to mention
that on a demand to set up a Kendriya Vidyalaya at district headquarters area of
Jagatsinghpur district, Odisha, a team of Kendriya Vidyalaya Sangathan surveyed
the feasibility criteria of the locality in 2012. After the survey, the team was
satisfied and assured to set up a Kendriya Vidyalaya in the proposed area in the
financial year of 2013-14. In this regard, the Collector of Jagatsinghpur district
demarcated more than 8 acres of land for construction of school building and other
infrastructure. A proposal to run the Kendriya vidyalaya temporarily from
Srikrishna Academy, a State Government High School situated nearby the region
was also assented to by the team at that time. However, no progress with regard to
construction of the school building as well as other infrastructure has been made
by this date.

Keeping in view problems faced by the students of the locality as well as
children of employees working in various Central Government institutions situated
in the surrounding areas of the Jagatsinghpur district headquarters in getting
quality and affordable education, I urge upon the Ministry of Human Resources to

expedite setting up of the proposed Kendriya Vidyalaya in the region.

... (Interruptions)

MR. DEPUTY-SPEAKER: The House stands adjourned to meet again at 3 p.m.

14.01 hrs

The Lok Sabha then adjourned till Fifteen
of the Clock.
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15.00 hrs
The Lok Sabha re-assembled at Fifteen of the Clock
( Shri Francisco Cosme Sardinha in the Chair)
.. (cgagm)
15.0 % hrs.

At this stage, Shri Ganesh Singh, Shri Shailendra Kumar, Shrimati Harsimrat

Kaur Badal and some other hon. Members came and stood on the floor near the
Table.
... (@agm)

15.0 % hrs.
NATIONAL FOOD SECURITY BILL, 2011

MR. CHAIRMAN : Now, the House will take up the Legislative Business. Prof.
K.V. Thomas.

... (Interruptions)
MR. CHAIRMAN: Only the Statement of the hon. Minister will go on record

and nothing more.

(Interruptions) ..."

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): Sir, I beg to
move**:

“That the Bill to provide for food and nutritional security in human
life cycle approach, by ensuring access to adequate quantity of
quality food at affordable prices to people to live a life with dignity

* Not recorded.
** Moved with the recommendation of the President.
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and for matters connected therewith or incidental thereto be taken
into consideration.”
... (Interruptions)

MR. CHAIRMAN: Hon. Members, we have started taking up a very important
Bill. Please go back to your places.

... (Interruptions)

MR. CHAIRMAN: The House stands adjourned to meet tomorrow, the 3™ May,
2013 at 11 a.m.

15.01 hrs
The Lok Sabha then adjourned till Eleven of the Clock
on Friday, May 3, 2013/Vaisakha 13, 1935 (Saka) E


reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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